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1. Mr. Kapil Sibal, 1learned senior counsel for the appellant
submitted that I.A. No. 254594 of 2026, an application seeking
exemption from surrender be Tlisted before the Court on



31.08.2026.

2.0n the other hand, Mr. Tushar Mehta, 1learned Solicitor
General, opposed the aforesaid prayer and pointed out that
Order XX Rule 3 of the Supreme Court Rules, 2013 is mandatory
in nature, in view of which, until and unless the appellant
surrenders, the appeal cannot be listed before the Court. In
support of the aforesaid submission, reliance has been placed
on a decision of this Court'. However, it is fairly submitted
that the Court has power to do away with the requirement of

surrender.

3. A Two-Judge Bench of this Court? while considering Order XXI
Rule 13-A of Supreme Court Rules, 1966 (since repealed) which
is in pari materia with Order XX Rule 3 of the Supreme Court
Rules, 2013 has held the same to be mandatory. Therefore,
until and wunless, suitable orders are passed on the
application seeking exemption from surrender, the appeal
cannot be listed before the Court. Therefore, the prayer made
to list the matter before the Court without considering the
application seeking exemption from surrender, cannot be

accepted.

4. Mr. Kapil Sibal, learned senior counsel has not addressed this
Court on the merits of the application seeking exemption from
surrender. With a view to afford him an opportunity to address
the Court on the aforesaid I.A., 1list the same for

consideration on 25.08.2026.
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